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SECTION 3, SUB-SECTION (i)

Government of India
Ministry of Finance
Department of Revenue
(Central Board of Direct Taxes)

NOTIFICATION

N INCOME-TAX
. New Delhi, the §th December, 1996.
S.O. (E)-In exercise of the powers conferred by sub-section

(i) of the section 295 of the Income-tax Act, 1961 (43 of 1961), the
Central Board of Direct Taxes, hereby makes the following rules
further to amend the Income-tax Rules, 1962, namely -

1. (1) These rules may be called Income-Tax (_?f_l'}_,_ Amendment)

Rules, 1962.
e (2) They shall come into force w.e.f. 29.9.1995.
2. in the income-Tax Rules, 1962 :-
& (a) in rule 82, is clause (2), after the words “a part of a

. superannuation fund”, the words “which includes a fund, by whatever
name called, established or constituted with a sole purpose of
making payment of pension or family pension by the employer to his
employees”; shali be inserted;

(b) in rule 89, the following proviso shall be inserted at the end,
namely -
“Provided that nothing in this rule shall apply to a fund
_,‘\ established or constituted, under an irrevocable trust which
has its sole purpose to make payment of pension or family
pension, in accordance with the rules or regulations made
under the following Central Acts, namely :-
(i) the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1970 (5 of 1970), or
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the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1980 (40 of 1980); or

the State Bank of India Act, 1955 (23 of 1955); or

the State Bank of India (Subsidiary Banks) Act, 1959 (38 of
1959); or ) |

the Industrial Development Bank of India Act, 1964 (18 of
1964); or

the National Bank for Agriculture and Rural Development Act,
1981 (61 of 1981); or '

the Export-Import Bank of India Act, 1981 (28 of 1981); or

the Industrial Reconstruction Bank of India Act, 1984 (62 of
1984); or

the Small Industries Development Bank of India ACt, 1989 (39
of 1989) ; or . |
the National Housing Bank Act, 1987 (53 of 1987)".
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| (JAI RAJ KAJLA)
UNDER SECRETARY TO THE GOVERNMENT OF INDIA

F.No.. 149/56/95-TPL.
No. [eldYya_

Foot Note : The principal rules were published vide notification SO
969 dated 26.3.1962 and last amended by notification published
under S.0. 810 (E) dted 22.11.1996.
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